“(f) whether Government propose
to conduct an enquiry in this kind
of mismanagement of this school in
order to set the things right and also
to save the students from the harass-
ment of not getting bus service faci-
lity?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND SOCIAL WELFARB (SHRIMATI
SHEILA KAUL): (a) and (b). Ac-
cording to information furnished by
the Delhi Administration, Springdales
"~ School is an un-aided recognised
private gthool. The Delhj Adninis-
tration exercises control over this
school under the provisions of the
Delhi School Education Act, 1973 and
rules made thereunder. There js no
provision for registration of sgchools
in the said Act and Rules.

(c) According to information fur-
nished by Delhi Administration the
School is not charging capitation fee
from students.

(d) to (f). While provision of bus
service facility is not a condition
subject to which recogunition was
granteg to the school, it has been
ascertaineq that Springdales School
provides bus service facility to stu-
dents desirous of availing such faci-
lities and residing in localities served
by routes fixed by the Management
of the school. It is for the school to
entrust the management of this faci-
lity to such ‘employee as it considers
convenient. In view of the foregoing,
no enquiry is calleq for.

Miyabhai Tribunal

4700. SHRI RAMESHWAR NEE-

KHR/: Will the Minister of RAIL~

WAY: be pleased to state:

(a) wvhether “Miyabhai Tribunal”
Was ajpointeq by Railway to examine
the Working Hours of their Em-
Ployees;

"(b) if so, what are its recom.
mendations;
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" (¢) whether its recommendations
have been accepted and implemented;
and

(d if so, details thereof Depart-
ment-wise, Category-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes.

(b) A statement {s attached.
(c) Yes.

(d) Orders are of a general nature
covering different departments and
several categories.

Statement

Subject of recommendations made
by the ‘Miyabhai Tribunal' regard-
ing hours of work of Railway em-
ployees.

1. Hours of employment ghall be
those during which an employee js
at the disposal of hig employer at
the latter’s instance.

2. Normally the daily anqd weekly
hours of employment o¢ ‘Continu.
ous’ and ‘Essentially Intermittent’
workers should be 8 a day and 48
a week,

3. Daily and weekly hours of
employment of Essentially Inter-
mittent workers may be increased
by such number of hours as may be
necessary subject to the limits laid
down by the Tribunal.

4. Time required for preparatory
and/or complementary work which
includeg taking over and making
over charge should be determined
and included jn the roster.

5. Averaging should be done in
regard to (i) running staff; (ii)
operating staff; (iii) shift workers
and (iv) those workers whose worls

is bqund up with the work of wor-
kers comprised in the above three
categories. Cases falling in cate-
gory (iv) should be determined.



163 Written Answers

6, Overtime should be paid at 1}
times the ordinary rate for work
done beyond rostered hours upto
stagutory limits ang twice the or-
dingry rate beyond the statutory

limits.

7. Time spent for travelling spare
on duty should be considered as
part of duty except (i) when crew
van facility has been provided; and
(i) when the worker does not
travel on any day beyond 8 Kms.

8. Class™‘C’ Gatemen, Saloon At-
tendents, Caretakers of Resy Houses
and Reservoirs etc. ang Bungalow
Peons should Dbe reclassified as
‘Essentially Jntermittent’.

Increase in Delhi Transport Cor-
poration bus fares

4701. SHRI PIUS TIRKEY: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state how
many times Delhi Transport Corpora-
tion bus fare hag beep increased in
Delhi during last five years?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
The Delhi Transport Corporation bus
fare has been increased in Delhi only
once during the last five years.
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Chinese methods of incentives and
disincentives for family welfare
Programme

4703. SHRI DIGVIJAY SINH: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) wheth®&r Government have
studied the Chinese method of incen-
tives and disincentives jn the family
welfare programme;





